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Grant of overtime allowance to Staft 
Artistes and Engineen of Doordal'lhaD 

·293. SHRI RAM AWADia:: Will the 
Minister of LAW JUSTICE AND 
BROADCASTING Ibe pleased to state: 

<a) whether it is a fact that Gov-
ernment are having different stan-
dards and rules for granting overtime 
allowance to Sta1f Artistes and En-
gineers of Doordarshan irrespective 
of the same conditions of working; 
and 

(b) if so, the reasons for such cWre-
rentiation? 

THE MINIS'I'ER OF INFORMA ... 
TION AND BROADCASTING (SHlU 
VASANT SATHE): <a> and (b). The 

Written Answers 

Staff Artists of Doordarshan ~  p.~
ted overtim.e allOwance in the 1brm Of 
extra remuneration for additional w01'k 
upto a ceiling of 25 per cent of their 
basic fee. The engineering personnel 
Of Doordarshan, who are civil Gov-
ernment servants, are paid ,overtime 
allowance upto a ceiling of 1/3 of 
their monthly emoluments. The rea-
son for this disparity is that the Staff 
Artists are provided free official con-
veyance for duty at odd hours and 
are also allowed to undertake outside 
engagements and accept fees for them. 
whereas the civU government ser-
vants are not provided with such faci-
lities. 

The conditions of service of Staff' 
Artists and engineering personnel are 
not the same. The Staff Artists are 
governed by the terms of contract 
entered into with them whereas the 
engineering staff, who are civil gov-
ernment servants. are governed by 
the provisions of' the rules for civil 
services. 

Merger of sick companies with viable 
units 

·294. SHRI R. ~  Will the 
Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether it is a fact that a large 
number of sick companies owe more 
than rupees one crore to the public 
sector !banks; 

(b) if so, whether Gover,nment pro_ 
pose to liberalise the proV'isions Of the 
MRTP Act so as to enable these com-
panies to merge with viable com-
panies in the interest of national eco-
nomy; ancI 

(c) it so, the details thereof? 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR>: <a> Yes, 
Sir. 

(b) N:o .ueh p'roPQaaJ is at, ~ 
under consideration of Government to 




